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CHHATTISGARH ACT
(No. 9 of 2024)

THE CHHATTISGARH KRISHI UPAJ MANDI (SANSHODHAN)
ADHINIYAM, 2024

An Act further to amend the Chhattisgarh Krishi Upaj Mandi Adhiniyam, 1972 (No.24 of
1973).
Be it enacted by the Chhattisgarh Legislature in the Seventy Fifth Year of the Republic

of India, as follows :-

Short title, extent 1. (1) This Adhiniyam may be called the Chhattisgarh Krishi Upaj
and Mandi (Sanshodhan) Adhiniyam, 2024.
commencement.

(2) It shall extend to the whole State of Chhattisgarh.

(3 It shall come into force from the date of its
publication in the Official Gazette.

Amendment of 2 After clause (ffff) of sub-section (1) of Section 2 of the
Section 2. Chhattisgarh Krishi Upaj Mandi Adhiniyam, 1972 (No. 24 of
1973), (hereinafter referred to as the Principal Act), the
following clause shall be inserted, namely:-
"(fffff) “e-NAM (National Agricultural Market)” means an
All-India electronic (online) agricultural trade
portal operated by the Ministry of Agriculture and
Farmers Welfare, Government of India, which
integrates existing Agricultural Produce Market
Committees for sale and purchase of notified

agricultural produce, connects to the national

market."
Amendment of 3. In sub-section (2), (3) and (4) of Section 19 of the Principal
Section 19. Act, after the words “market fees” or "market fee" wherever

they occur, the words "and farmer welfare fee" shall be

inserted.
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In Section 19-B of the Principal Act, after the word "market
fee" wherever they occur, the words "and the farmer welfare

fee" shall be inserted.

In sub-section {3) of Section 20 of the Principal Act, after
the words "market fee", the words "and farmer welfare fee"
shall be inserted.

In sub-section (3) of Section 23 of the Principal Act, after
the words "market fee", the words "and farmer welfare fee"

shall be inserted.

(i) In sub-section (1) of Section 32 of the Principal Act, for
the punctuation full stop “.”, the punctuation colon “”
shall be substituted; and

(ii) After sub-section (1) of Section 32 of the Principal Act,

 the following proviso shall be added, namely:-

"Provided that, single registration/licensed
trader/ processor/manufacturers of  Mandi
Board/Mandi Committee of other State, purchase of
notified agricultural produce through e-NAM
(National' Agricultural Market) portal operated by
Government of India and License/registration shall
not be required on payment of price of notified
agricultural produce, market fee, farmer welfare fee
and other dues as per this Act and the rest of the

provisions of this Act shall be effective.”

(i) In sub-section (1) of Section 32-A of the Principal Act, for
the punctuation full stop “.”, the punctuation colon “”
shall be substituted; and

(ii) After sub-section (1) of Section 32-A of the Principal Act, .

the following proviso shall be added, namely:-
“Provided that, single registration/licensed
trader/ processor/manufacturers  of  Mandi
Board/Mandi Committee of other State, purchase of

notified agricultural produce through e-NAM

Amendment of

Section 19-B

Amendment of

Section 20.

Amendment of
Section 23.

Amendment of
Section 32.

Amendment of

Section 32-A.
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(National Agricultural Market) portal operated by
Government of India and License/registration shall
not be required on payment of price of notified
agricultural produce, market fee, farmer welfare fee
and other dues as per this Act and the rest of the

provisions of this Act shall be effective.”

Amendment of 9. In clause (b) of sub-section (1) of Section 33-B of the

Section 33-B. Principal Act, after the words "market fee", the words "and

farmer welfare fee" shall be inserted.

Amendment of 10. In sub-section (5) of Section 37-A of the Principal Act, after

Section 37-A. the words "market fees", the words "and farmer welfare fee"

shall be inserted.

Amendment of 11. In Section 43 of the Principal Act ,-

Section 43. (i)

(1)

in sub-section (1), after the words “Marketing

‘Development Fund”, for the punctuation full stop

“” the punctuation colon “” shall be substituted,
and

after sub-section (1), the following proviso shall be
added, namely:-

“Provided that, every Market Committee shall
pay to the Board such percentage of Farmers
Welfare Fee as the State Government may, by
notification, declare from t:ime to time, every month,
the amount so paid and collected shall be called
Chhattisgarh State Farmer Welfare Fund.”

(i) In sub-section (7), after the words “Chhattisgarh
State Marketing Development Fund”, the wo;ds
. “Chhattisgarh State Farmers Welfare Fund” shall be
inserted.
Amendm§ht of 12. For clause (xii) of Section 44 of the Principal Act, the
Section:44. following clause shall be substituted, namely:-

“(xii) The Board will deposit 10 percent amount of its
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gross annual income in the Chhattisgarh, State
Farmer Welfare Fund for various farmer welfare
oriented  activities (farmers interest). The
Chhattisgarﬁ State Farmer Welfare Fund can be

used for the purposes prescribed in the rules.”

13. In Section 69 of the Principal Act, after the words "market ' Amendment of
fee" or "market fees" wherever they occur, the words "and Section 69.

farmer welfare fee” shall be Shsertad:

EATERR, B AT e T, SeenTe g1 I HEuTer, e TYT § Hisd 61 e - 2024,



	2006CG9.pdf

